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Fer the mpetitiener: Mr,S.K.Mukherjee,ceunsel.
Fer the ressendents: Mr,P.K.Arera,ceunsel,

Heard en: 06-3-98,

. ' : \ O R D E R

S,N,Mallick,VC,

This is an applicatien where the petitienef has
prayed fer a d@irectien upen the respendents te pay all
the dues of his father late Jagdish Ram)@gd in absence of
neminaﬁien’te the legal heirs. There are alse ether prayefs
fer gi&ing c@mpaésienate aﬁpointmemt te the applicant and te
allew the apelicant and his mether te stay in the efficial
quartervin case the applicaﬁt is granted appeintment. These ’
twe reliefs are, hewiver net preséed. Admittedly, it iéi
N ] stated in the appbiéation that tﬂe deceased emple?ee diééAoﬁ'
. 12th July,l§92 during the pendency of a criminal pr‘ceeding
and it is alse stated that he was placed under suspensien

en 5.8.1972.

Ld.ceunsel fer the respendents submits that he has
ne instructiens im this matter and has net filed any remly

te centradict the allegatisns made in the petitien.

After leeking inte the materials en receréd, we are

of the view that this applicatien is defective as¢ all the

: VO



heirs of the decdased empleyee have net keen implegded,
| _
The main grievance §f the petitiener is that ;n
th% death of his father, the legal heirs have net been paid
anfthing which was due te the @eceasecd empleyee., It is alse

subhitted ®y the ld.ceunsel appearing fer the petitiener that

ne representatien was , hewever , filed oy the legal heirs

of the deceased empleyee ramely, his widew and his twe sens

including the applicant fer release ef any meney,due te them.
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| Under the circumstances, we are ef the view that it

wauld net ®e preper te mpass any final erder im this defective

! -

|
applicatisn We, hewever, dispese ef the appllcatlcn at the

stage of admission with the fellewing .

We give lilerty te the petitiener te file a jeint
applicatien eefere the respendent autherities by himselﬁ,
his mether and other brether fer censideratien ef their claim
in the matter ef wayment ef any meney er service ®enefits

te which the deceased empleyee was entitled. Such representatien

have te be filed within eme menth frem this day which sheuld :

®e censidered by the respondent autherities within twe menths

frem; the date of filing such fegpresentatien. If the ressendents

take| the ﬁiew'that the heirs of the deceasecd empleyee are net

' entitled te get any Benefit, a speaking erder sheuld We passed

te that effect and such erder sheuld ke cemmunicated te the legal
heiri of tﬁe deceased emeleyee within twe weeks frem the date

of passing such erders. Ne cests.

(s. Dasguptd) ' v (s.N.Mallick)
Nember(u/ . , Vice~-Chairman,






